TUESDAY, FEBRUARY 27, 2024

Motice is hereby given that the following Share Certificates for 40 Equity
shares of FV Rs. 10/- (Rupees Ten only) each with Folio No, 03582731
of UltraTech Cement Limited, having ils registered office at B Wing,
Ahura Centre, 2™ Floor, Mahakali Caves Road, Andheri East, Mumbai,
Maharazshira - 400083 registered in the name of Mr. Manohar C Rai
have been lost. Veena Manohar Rai has applied to the company for
issue duplicate cerificate, Any person who has any claim in respect of
the said shares certificate should lodge such claim with the company
within 15 days of the publication of this notice.

PUBLIC NOTIFICATION

Motice is hereby given o all users of
Railway lines and premises siuaied
on the completed secfion of the undemoted
sechion of the Morbem Railwey thal tha
25000%e 50Mz Retreciable Ac owerhead
raintion wiras will ba enargisad on or aftar
the date specified against the section. On
and from the same date tha overhead traintion
Ines shal be treatad as bve at all imes and

CIN: LE4200DL1993PLCOSA086

OPTIEMUS INFRACOM LIMITED

Registered Difice; K-20, Second Floor, Lajpat Magar - Il, Mew Delhi - 110024
Corporate Office: D-348, Seclor-63, Noida, Uttar Pradesh - 201307
Website: www. optiemus.com | Email: infoiZoptiemus.com | Ph: 011-29840906

POSTAL BALLOT NOTICE

NOTICE is hereby given thal pursuant to the provisions of Section 110 read with Section 108 and other applicable
provisions, if any, of the Companies Act, 2013 {he "Act™) and the Companies (Management & Administration)
Rutes, 2014 and Regulation 44 of the SEBI (Listing Dbligations and Disclosure Requiremments) Regulztions,
2015, Secretansal Standard - 2 on General Meetings issued by The Institute of Company Secretaries of India and
in-accordance with the Circular No. 142020 dated Apel 8, 2020, Circular Mo, 172020 dated April 13, 2020,
Circufar No. 2272020 dated June 15, 2020, Circular Ko, 332020 dated September 28, 2020, Circular Mo.
39/2020 dated December 31, 2020, Circutar No, 02/2021 dated January 13, 2021, Circular No, 10,2021
dated June 23, 2021, Circular No 2020271 dated December 8, 2021, Circutar Mo.3/2022 dated May 5, 2022,
Circufar Mo.11/2022 dated December 28, 2022 and Circular Mo 92023 dated September 25, 2023 issued by
the Ministry of Corporate Affalrs (“MCA Circulars®y, Opfiemus Infracom Limited {*the Company”) 15 seaking
consent of its members for passing of Spacial Resolution for tha following matiers, as set ot i the Postal Ballot
Motice dated 237 February, 2024, by way of Postzl Ballot Jonly by vating through electronic maans)("remate

COMPANY FOLIO | NO. AND FACE VALUE | CERTIFICATE | HSTINCTIVE no un=guthorized person shall approach
NAME NO. OF SECURITIES HELD NO. FROM -TO or waork in the proximity of the said overheed ine.
UlraTech | oaz0o0q, | 40 Shares of Face 7645 J02B9027- SECTION DATE |
Camant Limiled Value 10- 30288066 || [ROHE at I8L shed IBL-1 & IBL-3 29.02.2 4}
_ . e . -02-24

Date: Mumbai Sdl- Shakurbash ramnsat d_&pl IZIT.DthI
Place: 27" February 2024 Veena Manohar Rai Mis HYT Engineering co. Pvi.Ltd.

-
optiemus

g-yating”)
Resution | TYPe 8t | Description of the Resolution
1 Special | To appoint Mr. Gawri Shankar (DIN: 06764026} a5 an Independent Direcior of
i Resolution | the Company
2 Special | To appoint Mr. Rakesh Kumar Srivastava (DIN: DB&96124) as an Independent
d Resolution | Director of the Company

bestal Ifinancigl.com or bestalrtadomall. com

Members are herety informed that:

on Thursday, March 28, 2024 at 5:00 PM. (IST);

be displayed on the website of the Company at www opliemis.com

writa an -mail 1o el K. endiatii

Date: 26" Fabruary, 2024
Mace : Moida

The Company has sent the Postal Ballat Motice by e-mail on February 26, 2024 to all the Members whaose g-mail
addresses are registered with the Company/RTA/Depository Participants as on cut-off date i.e. Friday, Felruary
23, 2024 in complance with the aforesaid MCA Circulars. Hard cogy of the Postal Ballot Notice, Pastal Ballot
Farm and pre-paid business repdy envelope will nob ba sent 10 the marmbers 100 this Postal Ballot, therefore,
membess am raquined o communscata thear assent or dissent throwgh tha remata e-vabing systam onky

Mambers Who have nol yet registared theair e-mail address are requested 1o get their e-mail addresses ragistered
by writing t0 the RTA viz. M's. Beetal Financial and Compater Services Private Limited {*Beetal”) al its e-mail i

Members whose names are recordad in the Register of Members' Registar of Benalicial Owners mamiamed by
the Depositories/RTA as on Friday, February 23, 2024 (*Cut-aff Date”™) are entifled to aval the faciity of remote
g-valing and thelr voting rights shall be reckoned on the basis of their hobding as on the same date.

The Motice of tha Postal Ballot is also available on the CGomgpany's website at www optiemies, com, website of
the Stock Exchanges ie. BSE Limited and National Stock Exchange of Indéa Limited a1 www bsaindia com and
www nseindia com respectivaly and on the website of COSL at werwcavatingingia_com,

[, Tha businesses as el out in the notice shall be transacted only throwgh remote e-voting System;
ii. The remote e-voling period will commence from Wednasday, Fabroary 28, 2024 at 3:00 A M, (15T) and ands

iii. Tha remote e-vating module shall be disabled by COSL beyomd 5:00 pom. on March 28, 2024,

iv, Once ihe vole on a resolution is cast by a member, hefshe shall not be aflowed to change it subsequently.
The defailed procedurgfinstructions for e-wating are contained in the Matice of Postal Ballat.

M/s. 5K Batra & Aszociates, Practicing Company Secretaries, has been appointed as Scrutinizer by the Board
of Directors of the Company pursuant to Rule 2255 of the Companies (Management & Administration) Rudes,
20714 for conducting entire Pastal Ballot throwgh remade e-woting process ina fair and transpareni manner.

The results of the Postal Ballof will be announcad within 2 days of conclusion of remafe e-voting i.e. on ar before
March 30, 2024 bty the Chairman or in his absence by any other person authorized by him, at the Corporate Office
of the Company and will be intenated o Siock Exchanges, where the shares of the Company are lisied and also

Far any grievances / queries connected with the voting by postal ballot through e-vating, sharehalders may refer
the Fraquently Asked Questions and e-voling manual gvailabia gl waww avolingindia, com wndar help section or
Imdia.com or contact at Toll Free Number: 1800225533 or contact al

For Optiemus Iniracom Limited

Company Secrefary & Compliance Dificer

g{l.f.
Vikas Chandra

MUTUAL FUND
BHAROSA APND KA

HDFC Asset Management Company Limited

CIN: LES991MH1999PLC 123027

Registered Office: HOFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7676
g-mail: hello@ hdfclund.com » Visit us at: www.hdfcfund.com

NOTICE

MOTICE is hereby given that HDFC Trustee Company Limited. Trustee to HDFC Mutual Fund
(‘the Fund™), has approved the following distribution under Income Distribution cum Capital Withdrawal
{*IDCW") Options of HDFC Infrastructure Fund, HDFC Large and Mid Cap Fund and HDFC Top
100 Fund (“the Schemes™) and fixed Thursday, February 29, 2024 (or the immediately following

Business Day, if that day is not a Business D_ay} as trE_Hemrd Date for the same:

P e e e

| Name of the Scheme(s) / Plan(s) /
| Option(s)

Amount of
Distribution
(T per unit)*

Face Value
(< per unit)

Net Asset Value
("NAV") as on
February 23, 2024
(¥ per unit)

E.HDFG Infrastruciure I_:-E;Jne:l -
| Regular Plan - IDCW Option

HDFC Infrastructure Fund -
Direct Plan - IDCW Option

20,973

30.940

| HDFC Large and Mid Cap Fund -
| Regular Plan - IDCW Option

| HDFC Large and Mid Cap Fund -

| Direct Plan - IDCW Option

'HDFC Top 100 Fund - Regular Plan -
| IDCW Option

| HDFG Top 100 Fund - Direct Plan -

| IDCW Option

5.50

36.440

45.733

62.280

10.00

70.858

# Amount of distribution per unit will be the lower of that mentioned above or the available distributable
surplus (rounded down to a multiple of five at the third decimal} as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Schemes
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit holders / Beneficial
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositones, as applicable, under the IDCW Optfion{s) of the
aforesaid Schemes on the Record Date {including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of

the aforesaid Schemes, on the Record date).

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the
amount due (net of applicable TDS) will be reinvested, by allotting Units at the applicable NAV per

Unit (adjusted for applicable stamp duty).

As mandated under SEBI (Mutual Funds) Regulations and Master circular dated May 19, 2023, for
redemptions and IDCW declared, payout will be done only through electronic mode(s), even where a
Unit holder has opted to receive physical instruments. Thus, payment of such amounts shall be made
through physical instruments, only in exceptional circumstances for reasons to be recorded by the
AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments are
requested to update their bank account details by / sending us a copy of a cancelled cheque of first /

sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, etc. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository
Participant {for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
Mumber. Further, Unit holders can view the Investor Charter available on website of the Fund as well

as check for any unclaimed redemptions or IDCW payments.

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai
Date : February 26, 2024

Sd/-
Authorized Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME

RELATED DOCUMENTS CAREFULLY.

f},i-*minci“.ep‘ .in

ADVERTISEMENT IN RESPECT OF TRANSFER OF
STRESSED LOAN EXPOSURE OF METALYST FORGINGS

LIMITED (“MFL') TO THE ELIGIBLE BUYERS
(PERMITTED ARCs/NBFCs/Banks/Fis) THROUGH
e-AUCTION UNDER SWIS5 CHALLENGE METHOD

IDBI Capital Markets & Securities Ltd. ("ICMS"™) on behalf of Union Barik of
India Limited and other consortium lenders (YLenders”™) invites Expression of
Intarest (“EOIT) from eligible ARCs ¢ Banks / MBFCs / all India Financizl
Institutions (“Eligible Participants”) in terms of extant guidelines of the
Reserve Bank of India (“REBI™) an Transfer of Stressed Loan Exposures subject
Lo applicabie regulations issuad by BB Sragulators for transfar of Stressead
Loan Exposures of MFL accountis) through e-Auction under Swiss Challenge
Method on “As is where is", “as is what is”, “whatever is there is™ and without
recourse basis. The Lenders shall not assume any operational. legal or any
pther type of risks relating to the loan exposure and shall not be providing ary
raprasentations or warranties for MFL and/ or with regard to the loan facilities
concerned. All interested Eligible Participants are requested to submit their
willingness to participate in the e-Avction by way of an EQ and executing a Non-
Disclosure Agreement. Last date for submission of EOI 1= February 29, 2024,
For more detalls, please visit the IDBI Capital's website www.idbicapital.com
by clicking on Terder & Bids.

Interested parties may contact undersigned:

Contact | Designatlon | Contact Details | Email ID
Persons | | |
Mr. Umiesh | AGM (SAMB]) - =01 99183 01003 ubin090E0&0
Prasad Union Bank aunbonbankofindla. bhank
Bamwal
MrJitendra | Vice President - | +91 2222171700 /

Agarwal | ICMS | 1811 | project.cast@idbicapital.com
Wir. Arman Manager - +91 2222171682/

Agrawal ICMS 7991186393

Plesse note that e- Auction procass envisaged in this advertisament shall ba
subject w final approval by the competent authority of the Lenders. Further, the
Lerders reserve the right to cancal, modify, ameand or withd raw any of the terms
of this advertisement and process document at any stage and/or disqualify amy
eligible party, at any stage without assigning any reason whatsoever and
withiout any liability by uploading the corrigendurn on the website and tha
decision of the Lenders in this regard shall be final and kinding, This is not an
offer document and is being Issued with no commitment.

Date: 27-02.2024
Place; Mumbai

O Sion Ba

Issued by
IDBI Capital Markets & Securities Limited

(1) IDBI capital

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation & of the Inssedvency and Bankrupicy Board of India
{Insolvency Resaolution Process for Corporate Persons) Regulations. 2016)

FOR THE ATTENTION OF THE CREDITORS OF

SHRI ANIRUDDHA WOOD PRIVATE LIMITED

I RELEVANT PARTICULARS

1. ‘vl.,rrr'_. of corporabe debior | Shrd B roicii Woed Prasate Limited

2, | Db of incorpomation of corporate detvor| 08072003

3. Authorty unger which corporate geistor | ROC-Mumben

__ | Incorporated / regstered crncn M ez ns g s e

4, [Coeporsia Idetity Mo,/ Umied Usbiky | R20200MHI003PTC 141226
|iderthcation No. o covporst debtoe

5, |Address of 1he registered olfice and
| enincipal aftice (it amyd of conporate
;l:IEl.'lﬂl

&, |Iresakancy omrrencement date n
|Fespect of cowporate debior

7 | Estireied dane of clesure of irsohency

_[resplubion process

&, |Marmez and regsrabon number of the
|resohency profiessioral acting o

__[imanm resolition professional

g, |Address and e4mai of the intesim
|resoiution peofecsoneal, Bs. regisienad
|'with the Board

10 Addness gnd eral to be used for

| Parvati Niwee, Top Fioor, Room Mo, 17, Abovwe Prabnu
Nebetan Hotel, Daftary Ficed, Malad {EL Mumbe-S00067

(21 02 2004 Jrecaved on 25.02 2004)
{1908 2024

| Prarrd Catsram ﬁ:mﬂ'rl
IBBLAPA-CCA APPOLT 22/ 200718/ 112548

| Aioorm Mo, &, Shri Nrwas Chawd, 1B, Nagar, Andber (E),
Flurmba RIS

| Emal: pormsangmalleam

[ Ficorn Mo, 5, Shel Niwes Chawl, 1B, Negar, Andher [E),

corresgiorcdencs with the inbasinm M urnba000ss
:ra-&dmm professional | Exrail: crp.ahiieninichawoodgmal.com
11 Last ohale i sufmision al chairms 100320034
e |fi2. 14 deys frormn date of receipd of ander by the )
12| Classas of crecitors,  ary under e
[cditese () of sutssestion (64} of section
{21, ascertained by the inteim
__|resolution professional .
13 Marmes of Ireohenny Frofessionaks hiat Applicabia
|ickantified 1o a0t &= Authonsed

| Papresantative of creditors in & dess
__|(Three names for each class)
14.4¢a)  Relevant Farns and
[fby  Detgils of euthonized
| repirpaeyiiaties are saibibie &

T
| Pinsical Address: menioned at poing 10

Motice is hereby given that the Mational Company Law Tribunal, Mumbai has ordered the
commencement of a corporate insehwency essution process of the Shr Ankruddha Wood
Private Limited on 24022024 (received on 25,02 2024},

address mentionsd agamst entry Mo, 10,

The financial creditors shall submit their claims with praaf by electronic maans anly. Al ather
craditors mey submit the clalms with praof 0 parsen, by post or by @lectronic means. at
cirp.abraniruddhawood @gmail.com.

A financial creditor belongmg to & class, as listed against the entry Mo, 12, ehall indicate its
cholce of awthorzed representative friom armong the threa insolvency professionals listad
apainst entry Mo.13 to act as authonizad representativa of the class [specify class] in Form
Ca

Submissagn of fakse ormisleading proefs of claim shall attract penaltios

Pramad Dadtaram Rasam

{Inperim Resodadion Professional)l

|61 the mALLes G Shn Anirdddba Waeod Private Limited

REG MO, IBEBLIP-OD L AP-PO0T 22/ 20 7- 1811255

Ciata: 26022024

Placa: ®urmbsai

of the Security Interest (Enforcement) Rules, 2002

Liguidator's Address : INNOVE, 2nd Floor, SKCL Tech Sguare, SIDC

5. E. RAILWAY - TENDER

e-Tender Notice No.: E-DRM-Engg-
ADRA-18-23-24, Dated: 23.02.2024. For
and on behall of the Prasident of India,
DEMEnggWSouth Eastem Rallway, Adra
invites 06 {Six) nos. e-tanders for RUB,
Coss Repairs, BLT and Misc. Spl. works
a1 mentioned hereunder: Sl Mo.-1. Tender
Ho: E-DEM-Engg-ADRA-1E-24.
Description of works: Constructon of
knowledge Room {1 0medSm ) with ancillany
wiark such as roasd, boundary wall @ls. in
conmnection with conversion of 40 existing
Freight yvards of Indian Railways to
technology drnden yards (smar yards) in
Adra Division.Tender walue: ¥
40,50 968 46. 5l.No.-2. Tender Mo:
E-DRM-Engg-ADRA-19-24. Description
of works: Replacement of door and
windosy & damaged asbesios sheal in sial
quarter under Morth & East setiliement
Adra. Tender value: T 2,34.61,129.94,
SIL.No.-3 Tender No: E-DRM-Engg-
ADRA-20-24. Description of works:
UpgradabionMiodermization al Infrastruclure
at Chharrah (CHRA) goods shed in Adra
Division of 5. E Railway. Tender valua: ¥
72225529 44, 8INo.-4. Tender No: E-
DRM-Engg-ADRA-21-24. Description of
works: Stalion development work under
Amedt Bharat Station Schame for provision
of ballastless track at Bokaro Stesl city
stalion- 02 nos. gach SBOmlbr. (Total = 1.16
Track km.) and Purulia station- 02 nos,
each B80mtr. (Tolal = 1.16 Track km.},
Gross Total 2.32 Track Km, Tender value:
T 234457 965.90. 5. No.-5. Tender No:
E-DREM-Engg-ADRA-22-24. Description
of works: Adra division- Cess repair for
&7.831 Thm. in Bankura-Masagram saclion
and 2,154 Thm, In Bankura-Kharagpur
asection, Tender value: ¥ 315,065, 307.71.
Sl.No.-&. Tender Mo:; E-DRM-Engg-
ADRA-23-24, Description of works:
Construction of RUB/Subway for
eliminalicn af Mannaed Level crossing
Mo AM-22 at km. 315/2%-31 between
SOMD-BCE {Sudamdih-Bhowra) in ADA-
GMO (Adra-Gomoh] section by cut and
cover method in Adra Division of
5. E.Railway. Tender value: 7
7697 .338.91. The closing date and time
of e-tenders are on 27.03.2024 at 15.00
hrs, (lor SLNe, 1 o § each). Details of
above e-tenders may please be sesn al
wiebsile www.iraps.gowin.  [PR-1172)

SRI RAMANI RESORTS AND HOTELS PRIVATE LIMITED (in liquidation)

(hergin mentioned as "Borrower” / "Corporate debior™) CIN:USST0I TH2011PTCOB0T72E

Req Address 8/42, Maharaja Surya Road, Alwarpet, Chennai 600018 &
Mr.P R Shanmugam (herein menlioned as “Guarantor”)
Site: Survey no: 202/2 & 202/5A, Suchindram Temple Road. Suchindram. Nagarkoil- 629704
Liguidator ;: Ashok Seshadri (1BBI regn; IBBIPA 001/1P/P00937,2017-20181 1541% appointed vide order of the
NCLT, Chennai Bench |ANBCA1037/CHE/2023 in Petition No. CP (1B} 22/CHE20
Industrial Estate, Guindy, Chennai 600032
Contact ; +91 97896 72486 Email:resolution.ramani@gmail.com,

For
Advertising In
TENDER PAGES

Contact

JTENDRA PATIL
Mobile No.:
9029012013
Landline No..
07440215

JOINT E-AUCTION SALE NOTICE

E-Auction Sale Notice for Sale of the properties of Shri Ramani Resorts and Hotels Private Limitad under the Insolvency
and Bankruptcy Code, 2016 read with Regulation 32 of the Insolvency and Bankruptcy Board of India (Liguidation Process)
Reguiations, 2016) together with sala of immovable assets under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 ("SARFAESI ACT, 2002°) read with Appendix IV-A and proviso to Rule B{G)

2 dated 13th July 2023

AND "ND RECOURSE BASIS®,

E-Auction Sale Notice is hereby given to the public in general and in particular to the Borrower and Guarantors for Sale of
the Semi Finished building constructed in the site as described below undar Regulation 32 and 33 of the Insolvency and
Bankruptey Board of India (Liguidation Process) Regulations, 2016 ("Liquidation Regulations”), The building forms part
of the liquidation estate farmed by the liquidator under section 35(f) of Insolvency and Bankruptoy, 2016 ("IBC"). This sale
i5 jointly with the land of the Guarantors of the Corporate Debtor mortgaged / charged with the secured creditors, State
Bank of India forming integral part of the project under SARFAESI ACT, 2002 read with Appendix IV and proviso to Rule
B(6) of the Security Interest (Enforcement) Rules, 2002 on “AS IS WHERE 15*, "AS IS WHE‘F

15", "WHATEVER THERE 15"

(with unlimited extension of 5 minutes each)
Egmore, Chennai, Email clo1samb.che@shi.co.in, mob; 88383 38084

Date & Time of e-auction: Thursday, the 27th of March 2024 from 10.00 a.m. to 04.00 p.m.
Contact Details of Secured Creditor representative: Ms. Sindu, AGM, State Bank of India, SAM Branch,
Contact details of the Liguidator: Ashok Seshadri. Email: resolution.ramani@gmail.com, Mobile; +91 97896 72486

SHORT DESCRIPTION OF THE ASSET ALONG WITH LAND DETAILS:
SALE OF CORPORATE ASSETS THROUGH AUCTION.

s v

and Hotals Private Limited (im
Liquidation) comprising of Semi
Finished Building situated at Survey no:
202/2 & 202/8A, Suchindram Temple
Road, Suchindram, Nagarkoil.

Further, the liabilities of the Corporate

buildi
1, T;I.IH?I.I%%IJ':I

Date ia. 13th July 2023 shall be dealt/
settled by the Liguidator under section
53(1) of the Code.

. Reserve EMD
PARTICULARS: Pice i Bs. | i Hs: Remarks

a. Allthe part and parcel of land as detailed In arder to maimize the value, the asset of Bn
below mortgaged to State Bank of India, Ramani Resorts and Hotels Private Limited (in
Under SARFAESI ACT, 2002. Land liquidation) are being sold jointly with the
measuring 12 Ares/29.64 cents parcels of land owned by the Promoter of Sri
comprised in survey Nos Survey no: Ramani Resorts and Hotels Private Limiled -
202/2 & 202/5A, Suchindram Temple | 9.82,87,600 Mr. P R Shanmugam and mortgaged to State
Road, Suchindram, Nagarkoil- 629704 (land Bank of India, the Secured lender.

b. Assets owned by Sri Ramani Resorts #'UE_&%%‘MH 58,28,760 | The land is given on lease to Sri Ramani

Resorts and Hotels Private Limited for a period
of 30 years from 17th day of June 2014. The
lendars have taken symbaolic possession of the
gaid Land & Building on 0:3.11.2016.
The possession notice was challenged by the
Eqr;uvéer ri{n 'l."n:jF'tRu 46?’94;‘201% of F.'!Ea:jdras
tol - [} Dt an g same was Qspos an
Debtor as on Liquidation GCommencement E-S.EEHQ. The bank filed an appeal in Supreme
Court vide SLP no 2820/2020 and obtained
stay of the judgement of the Hon"ble Madras
Court. The SLP Is pending.

Date and Time of E-auction

Last date for submission of Eligibility Documents with the Liguidator : 08th March 2024
Last date for sharing of information and site visit : 2151 March 2024
Last date for crediting the EMD to the bank account +251h March 2024

: 27th March 2024 from10.00a.m. fo 04.00p.m.

on https:/‘'www.bankauctions.in.

shall have exclusive jurisdiction to deal with any disputes,
¢) The sale shall be concluded under respective Acts for the relevant Assets.

charges, stamp duty, taxes etc. sha

fi Incaseofa
the secure

have 1o be barne by the bidder.
creditor, Ms.Sindu at clo2samb.che
ad/- Sd/-
Ashok Seshadri, Liguidator

ari Ramani Resorts and Hotals Private Limited
Date; 26th February 2024 ; Place : Chennai

a) The detailed Terms & Conditions, E-Auction Bid Document, Declaration & other details of online auction are available

b} In case of any dispute, rengarld ing the e-auction, the decision of the liquidator shall be final and binding. NCLT Channai
|

d) During the e-auction, bidders will be allowed to offer higher bid in inter-se bidding over and above the last bid quoted
and the minimum incraasa in the bid amount must be of Rs. 2,00,000/- to the last highar bid of the bidders.

2) All statutory dues/ attendant charﬁpm‘ other dues relating to the respective asset’ property including registration

clarifications, Please contacl the unde;si?ggd‘al resolution.ramani@gmail.com or the representative of
at ; bi.co.in. or e-auction service provider M
dinesh@bankauctions.in, The auction is subject to the terms and conditions stipulated in the E auction bid document.

Sindu B, Assistant General Manager/ Autharised Office
State Bank of India SAMB, Ghennai

r Dinesh at

WWW.FINANCIALEXPRESS.COM

o FINANCIAL EXPRESS

ASSOCIATED ALCOHOLS & BREWERIES LIMITED
CIN: L15520MP1989PLC049380
Regd Office: 4th Floor, BPK Star Tower, A.B. Road,
indore-452 008 (M.R) Phone : 0731-4780400
E-mail; investorrelations@aabl.in, Website: www.associatedalcohols.com

NOTICE OF EXTRA-ORDINARY GENERAL MEETING
To,
The Shareholders of Associated Alcohols & Breweries Limited

1. Motice iz hereby given that, Extra-ordinary General Meeting (EGM) of
the Company will be held on Saturday, March 23, 2024 at 11:00 AM
(15T} through Video Conferencing (VC) or Other Audic Visual
Means (OAVM) to transact the business as set out in the Notice of
the EGM which iz being circulated for convening the AGM.

2. Tha EGM will be hald through VC/OAYM In compliance with tha
applicabla provisions of the Companies Act, 2013 read with various
Circulars issuad by Ministry of Corporate Affairs ("MCA™), and Master
Circular issuad by Securities and Exchange Beard of India (SEBI) in
this ragard, permitting the holding of EGM through VCIOAVM withaut
physical presance of membears at a comman venua.

3. As per Section 108 of the Companies Act, 2013 and Rule 20 of
the Companies (Management and Adminisiration) Rules, 2014,
as amended and Regulations 44 of SEBI (Listing Obligations and
Disclosure Requirementis] Regulations, 2015, as amended,
the Company is pleased to provide the facility to its members to
exercise their right to vote by electronic means ("Remote e-vating™).
The Company has engaged the services of Central Depository
Senvices (India) Limited ("CDOSLT) for conducting the e-EGM and
providing e-wvoting facility to the members of the Company. The
Members who attend the e-EGM through VCIOAYM shall be counted
for the purposes of quorum under Section 103 of the Companies
Act, 2013, Due o e-EGM, the Facility for the appeintment of proxies,
attendance slips/ route mapy proxy will ot be available for the EGM

4. Electronic copies of the Motice of EGM will be sent to all the
Shareholders whose email addresses are registered with the
Company! Depository Participant(=). If you have not registered your
amail address with the Company’ Daposilory Participant{s) you may
plaase registered your emall addrass.

Physical Shareholders: Please contact Eumpany and/or Register
and Share Transfer Agent of the Company for registenng e-mail
address and bank account deiails,

Demat Shareholders: Please contact your Depository Participate
(DPF) and register your e-mail address and bank account details as per
process advised by your DF.

5. The Instruction and manner of participation in the Remole Elecironic
WVoting fe-voling), Joining’ Attending e-EGM, Voting durling the e-EGM,
are provided in the Notice of the EGM.

G, Members will ba able to cast thair vola alectranically on the businasseas
as sat forth in the Motice of the EGM either remotely (during remaota
e-voting period) or during the EGM (when window for e-voting is
activated upon instructions of the Chairman).

7. Members holding shares either in phiysical form or dematerialized form,
as on the cut-off i.e Saturday, March 16, 2024 are provided with the
facility to cast their vote remotely on all resolutions set-forth in this
notice of the EGM through electronic voting platform provided by the
CDsL.

8. Allthe members are informed that the remote a-voling shall commenca
on Wednesday, March 20, 2024 (9.00 a.m. IST) and end on Friday,
March 22, 2024 (05.00 p.m. IST). The cut-off date for determining the
aligibility to vole by electronic means or at the a-EGM Is Saturday,
March 16, 2024.

2, Any person, who acquires shares of the Company and becomes
a member of the Company after dispatch of the Notice and
holding shares as on the cut-off date i.e. Saturday, March 16, 2024,
may obtain the login ID and password by sending a request
al helpdesk.evoting@cdslindia.com or coniact al Toll Free No.
1800 22 55 33. The instruction related to remote e-voling and other
guidelines of & voting are sat forth in the Notice of EGM,

10, CS Ishan Jain, Practicing Company Secretary (FRN S2021MPE02300,
M. No. FC3 9978 & C.P. No, 13032) and Proprietor of Mg, Ishan Jain
& Company, Company Secretaries, Indore has been appointed as the
Scrutinizer for providing facility to the members of the Company 1o
scrutinize the voting at the EGM and remote e-voting process in a fair

and trangparent manner.
For: Associated Alcohols & Breweries Limited
Sdf-
Date ; 26.02.2024 Sumit Jaitely

Flace : Indore Company Secretary & Compliance Officer

Corporate Office : 254-260,
Avval Shanmugam Salai,
Royapettah, Chennai- 600 014.

AECCE LD a Indian Bank

£ FEIETEE R.LARKRED

Motice of the Extraordinary General Meeting and
E-Voting Information
MOTICE is hareby given that an Extraordinary General Meeting of
Shareholders of Indian Bank will be held on Thursday, the 21" March
2024 at 11.00 a.m. (IST) through Video Conferencing (VC) / Othar
Audio Visual Means {OAVM) to transact tha following businass(as):
(1} Toelectone Director from amongst the Shareholders of the Bank
otherthan the Central Government.
(2} Approval of appointment of Shri Ashutosh Choudhury, Executive
Director of the Bank
(3} Approval of appointment of Smi. K. Nikhila, Non-Executive
Director {RBI Nominee Director) of the Bank
(4) Approval of appointment of Shri Shiv Bajrang Singh, Executive
Director of the Bank
The Corporate Office of the Bank at No.254-260, Avvai Shanmugam
Salal, Royapettah, Chennal - 600014 shall be deemead venue of the
Extracrdinary Genaral Meating.

By Urder of the Board of Directors

(5.L.Jain)
Managing Director & CEO

Place : Chennai
Date : 23" February 2024

Notos:

1. For Agenda item No. 1, i.e. Agenda item pertaining to election of
one Shareholder Director, the voting rights of the shareholders !
beneficial owners shall be reckoned &8s on 23.02.2024
(Specified Date).

2. Those shareholders (Other than the Central Govl.) whose name
will appear on the Register of Shareholders [ List of Beneficial
Owners furnished by NSDL & CDSL as on the Specified Date
i@, Friday, the 23" February 2024 zhall be entitied to
participate i.e., to nominate, contest and vote in the election of
one Director from amongst the Shareholders other than the
Central Government.

3. For Agenda tem Mo.2.3 & 4, i.e. Agenda items other than
election of one Shareholder Director, the voling rights of the
shareholders |/ beneficial owners shall be reckoned as on
Thursday, the 14" March 2024 (Cut-off Date).

4. Copy of Motice of EGM have been / is being sent by email
through Bank's Registrar and Share Transfer Agent [(RTA),
Cameo Corporate Services Ltd. to all those shareholders whoss
email addresses are registered in the Bank's Shareholding
Fecords / Depository Participanisis) Records as on 16.02.2024
{close of Business hours).

5. To receive the EGM Notice ! aother Communications through
e=-mail, shareholders holding shares in physical mode are
requastad to furnish their email addresses and mobile numbers
to the Bank's Registrar and Share Transfer Agent, Cameo
Corporate Services Limited, Subramanian Building, No. 1, Club
House Road, Chennai - 600 002 at e-mail 1D,
investorfcameoindia.com, if not yet provided. The
shareholders holding their shares in Demat accounts are
requestad to update their e-mail 1Ds and mobile Mo. through their
Depository Participant (OF), if not yet updated.

6. Shareholders other than the Central Government who are
desirous of contesting the elsction of one Direclor of the Bank
ghould submit a minimum of 100 valid nomination forms along
with other requisite documents [ forms, declaration efc. in a
sealed envelope to the General Manager-CFO, Corporate
Office, 254-260. Avvai shanmugam Salai, Royapettah, Chennai-
600 014 on any working day, up to 500 p.m., on or before
Wednesday, the 06" March 2024. The Declaration and
Underaking, Nomination Form and Declaration Form are part of
the EGM Notice sent o Shareholders and also available on the
Bank's website viz. www.indianbank.in.

7. The remote e-voling facility for the Agenda ltems as set forth in
the EGM Motice will be available to the shareholders from
09.00 a.m. {IST) on Monday, the 18" March 2024 and will end
at 5.00 p.m. {IST) on Wednesday, the 20" March 2024 through
the websile of e-voling agency, Central Deposilory Services
(India) Ltd. (CDSL) at www.evotingindia.com.

8. The manner of remote e-voting / e-voting during the EGM for
shareholders holding shares in dematenalized mode and
physical mode, and also for the shareholders who have not
registered their e-mail addresses, have been provided in the
EGM Natice. The soft copy of the EGM Notice is also available for
download on the weabsites of Stock Exchanges i.a.
www. nseindia.com., www.bseindia.com &, website of the
Bank, i.e. www.indianbank.in as also the website of e-voling
platform provider, CDSL at www.evotingindia.com.

8. The facility for e=voting will be made available during the EGM
and Shareholders attending the meeting through VC FOAVR and
who do not cast their vote by remote e-voling shall be eligible to
cast their vote through the e-voting system of CDSL during the
meeling. Please note thal once the shareholder cast his / her
vote through remote e-voting, he / she cannot cast or modify the
viote during the EGM.

10. The consclidated results of remote e-voling together with the
voting held during the EGM will be announced by the Bank on itz
website and will also be informed fo the Stock Exchanges ie.

NSE &BSE.
e O
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TENDER NOTICE

Sealed tenders are Invited for Terrace
waterproofing & Plumbing Work of:
THE COSMOS C.H.S.L.
Valley of Flowers, Thakur Village,
Kandivali (E), Mumbai - 400101.
Blank Tender cost Rs. 5000/- by way
of cash (Non-refundable) available at
NEQ-TECH CONSULTANTS
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AR, T FAERIGEE W/ IR WS
SATCT T & S5/ T T TET 3. F1 Fereasi
FHARAT ST AR I FOAE HEAE et
T 9 FEET WO 30 HERAeY Wehdede https:/
mahatenders.gov.in 3% f7.39/03/303% T ol/o3/ J0%¥ T

NEOC-TECH

CONSULTANTS
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Adier, FfeRT fFou/o3/20%% WHE, 830 TNET FiEREHR

4, Chandrakant Apt, Shreyas Colony,
Goregaon (E).
Phone: 9967288714
Date of issue:

From- 27/02/2024 to 01/03/2024
Between 10.30 am to 5.00 pm
Date of Submission: 02/03/2024
Between 10.00 am to 2.00 pm
Only at SOCIETY OFFICE.
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Pls visit our oficial web-site HIU}H%HTTTCIT%IW,BTU}[

www.thanecity.gov.in
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“SAI AKRUTI EMPIRE CHS LTD”
Situated at Indralok Phase - VI, Near RBK
Global School, Bhayander (E), Thane - 401 105
Sealed Item Rate Tender are Invited for Repair
and Painting Work. Tender document can be
collected from Consultant Office.

From : 27.02.2024 to 08.03.2024
Between : 11.00 AM to 5.00 PM
Date of Submission on 09.03.2024 (up to 5.00 PM)
at Sai Akruti Empire Chs Ltd. Society Office.
(Refer Address from above)

Note:- Only Sealed Tender Package will be accepted,

STAr AssociaTes

- Office Address -

B.O. Shop No.2, Bldg. No.6, A - Wing,
Green Park, Near Gokul Village.

Mira Road (East) Tel. Office.

-

(22 2855 4093 / 9820818155
Tender Cost Rs. 3000/- in Cash
(Non-Refundable)

PUBLIC NOTICE

Members of the public are hereby
informed that one of our members
and Shareholder Late Mrs. Manjula
Kapahi, of flat no. 703, Awing Bafna
Apartments, Vijaydeep Developers
Co-op Hsg. Society Ltd., Mogul
Lane, Matunga Road, Mahim west,
Mumbai 400016, original allotees
of share certificate. Distinctive Nos.
406 to 410 of the society has lost /
misplaced original share certificate
in respect of the aforesaid flat of
our society. An application has
been made to our society for the
issue of DUPLICATE SHARE
CERTIFICATE.
In case any person has got
any claim, objection, demand
whatsoever regards to the above
request for issue duplicate share
certificate then by its public notice,
members of public are hereby
informed to submit their objection
in writing along with documentary
evidence within 15 days from the
date of publication of this notice,
failing which our society shall not
entertain any claim and demand
made by the members of the public
and shall proceed with issue of
duplicate share certificate as per
the request of the member.
Sd/-
Hon. Secretary.
Vijaydeep Developers Co-op.
Hsg. Society Ltd.
Mogul Lane, Matunga, Mumbai 16
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Puasy ADITYA BIRLA HOUSING FINANCE LIMITED

CAPITAL Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266

Branch Office- Plot No 2110/B, 1st Floor, Sumeru Elite, Off,
Waghawadi Road, Opposite Custom Office, Parimal Chowk,
Bhavnagar, Gujarat-364001
APPENDIX IV [See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002
Possession Notice (for Inmovable Property)
Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 22-09-2023 calling upon the borrow-
ers Dharaiya Vijaybhai J , Dharaiya Aman Vijaybhai mentioned in the notice being
of Rs. 30,11,014.33/- (Rupees Thirty Lakh Eleven Thousand Fourteen and Thirty
Three Paise Only) within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrow-
ers and to the public in general that the undersigned has taken Possession of the prop-
erty described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 25th day of February of the year, 2024.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 30,11,014.33/- (Rupees
Thirty Lakh Eleven Thousand Fourteen and Thirty Three Paise Only) and interest
thereon. Borrowers attention is invited to the provisions of Sub-section 8 of Section 13
of the Act., in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece And Parcel Of Plot No 9, Land Admeasuring 209.52 Sq. Mtrs., Known As
“Vankar Co Op Housing Society Ltd.”, Situated At Kumbharwada, Nari Road. Nr Driver
Colony, Bhavnagar, City Survey Ward No. 1, City Survey No. 3947, Gujarat, India —
364006, And Bounded As: East: 20 Feet Road, West: Plot No. 10, North: Survey No.
419/1, South: Plot No. 16.

Date: 25.02.2024
Place: Bhavnagar

Authorised Officer|
Aditya Birla Housing Finance Limited

ADVERTORIAL

Maximus Delivers Stellar Results:
EBITDA Surges 80% in Q3 Fy24

Maximus Intemational Limited, headquartered in Vadodara, celebrates
outstanding achievements for the Quarter and Nine months ended
December 31, 2023. Maximus surpassed its EBITDA targets which
helped to double its PAT in Q3 FY 24 as compared to immediately
Er)recedlng quarter.

emonstrating remarkable resilience, Maximus has elevated its
EBITDA margins this quarter compared to the previous one, alongside
maintaining consistent growth in its top line. Notably, the company has
achieved a substantial 80% increase in EBITDA compared to QE
Sep'23, totalling an impressive INR 3.79 crore, underscoring its
steadfast progress.
This significant surge in EBITDAdirectly translates to a robust rise in the
company's PAT, doubling compared to QE Sep’23, reaching an
impressive INR 2.59 crore for QE Dec'23, surpassing the achievements
of QE Dec'22. Additionally, Maximus has experienced a notable
increase in EPS, climbing from INR 0.10 to INR 0.20 per share, with a
face value of INR 1. This exceptional growth underscores the
company's commitment and strategic acumen.
Bolstered by consistent and steady growth, the company's total income
has soared to an impressive INR 26.08 crore in the current quarter,
contributing to a cumulative total income of INR 72.40 crore for the nine
months ending Dec'23.
Maximus has maintained a stable growth trajectory throughout all three
guarters of FY 24, demonstrating its ability to overcome challenges
while remaining profitable since its inception. As a leading manufacturer
and distributor of specialty lubricants, with a robust presence in African
and Middle Eastern markets, the company is well-positioned to
capitalize on new opportunities and achieve even greater success.
Looking ahead, Maximus is primed to accelerate its growth, expand
margins, and enhance profitability through a strategic focus on product
diversification and exploring untapped markets. With a solid foundation
and forward-thinking approach, Maximus anticipates continued
success and a future brimming with exciting possibilities.

MAXIMUS

Bank of Baroda

Bank of Baroda Bakrol Branch
Bakrol, Dist. Anand.

POSSESSION NOTICE

Whereas (IMMOVABLE PROPERTY))

The undersigned being the authorised officer of the BANK OF BARODA under
the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest (Second) Act, 2002 and in exercise of powers conferred
under Section 13(12) read with Rule 9 of the Security Interest (Enforcement)
Rules, 2002 issued a Demand Notice dated 18.12.2023 calling upon the
borrower Mr. RAJESHBHAI PRAJAPATI and Mrs. RAMILABEN PRAJAPATI to
repay the amount mentioned in the notice being Rs. 25,55,919.02/- for
home loan and Rs. 4,08,376.70/- for home improvement loan
aggregatingRs. 29,64,295.72/- (Twenty nine Lac Sixty four Thousand Two
Hundred Ninety five and Seventy two Paise only) as on 14.12.2023, within
60 days from the date of receipt of the said notice.

The Borrower / Guarantor having failed to repay the amount, notice is hereby
given to the Borrower and the public in general that the undersigned has
taken Symbolic possession of the property described herein below in
exercise of powers conferred on him / her under sub-section 13 (4) of the
said Act read with rule 8 of the Security Enforcement Rules, 2002 on this
21.02.2024

The Borrower / Guarantor in particular and the public in general is hereby
cautioned notto deal with the property and any dealings with the property will
be subject tothe charge of Bank of Baroda, Bakrol Branch for an amount of
Rs. 29,64,295.72/- (Twenty nine Lac Sixty four Thousand Two Hundred
Ninety five and Seventy two Paise only) + UNAPPLIED INTEREST and
interestthereon.

Equitable mortgage of Residential Sub Plot No. 9, admeasuring plot area
91.05 sq.mtrs. along with undivided road & common plot area admeasuring
136.44 sq.mtrs., i.e. total admeasuring 227.49 sq. mtrs., in
“VrundavanBunglows” situated on the non-agricultural land bearing R.S.No.
92 total admeasuring H. 0-35-72 ARE, within of Mr. RAJESHBHAI PRAJAPATI
and Mrs. RAMILABEN PRAJAPATI.
Bounded as under:

East by : Society Road

West by : Sub Plot No. 12 by leaving margin
North by : Sub Plot No. 10 with common wall
South by : Sub Plot No. 8 by leaving margin
Place : Bakrol, Anand

Date: 21-02-2024

Authorised officer
Bank of Baroda

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SHRI ANIRUDDHA WOOD PRIVATE LIMITED
RELEVANT PARTICULARS
Shri Aniruddha Wood Private Limited

08.07.2003
ROC-Mumbai

. [Name of corporate debtor

. | Date of incorporation of corporate debtor|
. | Authority under which corporate debtor
is incorporated / registered

4, |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

WIN|P>

U20200MH2003PTC141226

5. |Address of the registered office and Parvati Niwas, Top Floor, Room No. 17, Above Prabhu
principal office (if any) of corporate Niketan Hotel, Daftary Road, Malad (E), Mumbai-400097
debtor

6. |Insolvency commencement date in 21.02.2024 (received on 25.02.2024)
respect of corporate debtor

7. |Estimated date of closure of insolvency | 19.08.2024

resolution process

8. |Name and regjstration number of the
insolvency professional acting as
interim resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

Pramod Dattaram Rasam
IBBI/IPA-001/1P-P00722/2017-18/11259

Room No. 5, Shri Niwas Chawl, J.B. Nagar, Andheri (E),
Mumbai-400059
Email: pdrasam@gmail.com

10.|Address and e-maiil to be used for Room No. 5, Shri Niwas Chawl, J.B. Nagar, Andheri (E),
correspondence with the interim Mumbai-400059
resolution professional Email: cirp.shrianiruddhawood@gmail.com
11| Last date for submission of claims 10.03.2024
(i.e. 14 days from date of receipt of order by the IRP)
12.|Classes of creditors, if any, under None

clause (b) of sub-section (6A) of section
21, ascertained by the interim
resolution professional

13.Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14./(a) Relevant Forms and Web link: https;//ibbi.gov.in/en/home/downloads

(b) Details of authorized
representatives are available at:
Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the
commencement of a corporate insolvency resolution process of the Shri Aniruddha Wood
Private Limited on 21.02.2024 (received on 25.02.2024).

The creditors of Shri Aniruddha Wood Private Limited are hereby called upon to submit their
claims with proof on or before 10.03.2024 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means at
cirp.shrianiruddhawood@gmail.com.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [specify class] in Form
CA.

Physical Address: mentioned at point 10

Submission of false or misleading proofs of claim shall attract penalties.
Pramod Dattaram Rasam

(Interim Resolution Professional)

Inthe matter of Shri Aniruddha Wood Private Limited

REG NO. IBBI/IPA-001/IP-P00722/2017-18/11259

Date: 26.02.2024

Place: Mumbai

q/p TATA CAPITAL HOUSING FINANCE LTD,

Regd. Office : 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA narg, Lower Parel, Mumbai 400013. CIN No. U67490MH2008PLC187552.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued
ademand notice calling upon the borrowers to repay the amount mentioned in the notice
within 60 days from the date of the said notice. The borrower, having failed to repay the
amount, notice is hereby given to the borrower in particular and public in general, that the
undersigned has taken Physical Possession of the property described herein view of order
passed by the Addl. Chief Judicial Magistrate, Kathor in below mentioned CC No.
through the Appointed Court Commissioner the said Appointed Court Commissioner
handed over the Physical Possession to the undersigned Authorised Officer.
The borrowers, in particular, and the public in general, are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along with
interest thereon and penal interest, charges, costs etc. from the date of demand notice.
The borrower’s attention is invited to provisions of sub-section (8) of Section 13 of the Act,
inrespect of time available, to redeem the secured assets.

Name of Obligor(s)/ Amount as | Demand Notice Dt. [ _Order Date

o pe Legal Heir(s)/ per Demand| ™ pateof | Filling Date

No.| AlcNo. Legal Representative(s) Notice | Possession | ~CaseNo.

Rajendra Pundalik Pawar .01

(Borrower) Rs. | 12-10-2023 %
1 (10080892 | Anita Rajendra Pawar & | 9,10,468/- | 24.02-2024 | — — =<
Rajendrabhai More CRMA J/31/2024

(Co-Borrowers)

Description of the Secured Assets/immovable Properties/Mortgaged Properties:
All the piece & parcel of Immovable property Plot No. 479 (As Per KJP Block No.
369/479) admeasuring 48.00 sq. yard i.e. 40.15 sq. mts., along with 21.20 sq. mts. of
Undivided share proportionate share in the underneath land and all internal and
external rights thereto in the premises/campus known as "RAHI TOWNSHIP PART-1",
constructed on non-agricultural land for residential use bearing Khata No. 1149,
Revenue Survey No. 352, 353, 354, Block No. 369 admeasuring He. Are. 3-30-59 sq.
mts.i.e. 33059 sq. mts., of Moje Village Kareli, Ta: Palsana, Dist: Surat.

Bounded as follows:- East : Adj. Block, West : Adj. Society Road, North : Adj. Plot No.
478, South : Adj. Plot No. 480.

Date : 24.02.2024
Place : Surat

Sd/- Authorized Officer
For Tata Capital Housing Finance Limited

% d 3ifm asler| ROSARB, 1 st Floor, Mahalaxmi Towers, Tithal Road.
Bank of Baroda Valsad - 396 001, Ph.: 02632-241454,
[Tl M.: 8872485474 Email: sarbul@bankofbaroda.co.in

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of Powers conferred under Section 13
read with the Security Interest (Enforcement) Rules, 2002, issued demand notices
dated 31.05.2023 calling upon the Borrowers / Guarantors / Mortgagor
M/s. Parmar Biofuel and Fabrication, Mr. Yogesh Chhotubhai Parmar,
Mrs. Bhavnaben Yogeshbhai Parmar and Mr. Pramit Yogeshbhai Parmar to
repay the amount mentioned in the notice being Rs. 96,94,588.71 (Rupees Ninety
Six Lac Ninety Four Thousand Five Hundred Eighty Eight and Paisa Seventy
One Only) as on 31.05.2023 (inclusive of interest up to 31.05.2023) with further
interestand expenses within 60 days from the date of receipt of the said notice.

The Borrowers / Guarantors / Mortgagor having failed to repay the amount, notice
is hereby given to the Borrowers / Guarantors / Mortgagor and the public in general
that the undersigned has taken possession of the property described herein below
in exercise of powers conferred on him/her under Section 13(4) of the said Act read
with Rule 8 of the said Rules on this 24th day of February of the year 2024.

The Borrowers / Guarantors / Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Bank of Baroda for an amount of
Rs. 1,05,31,153.96 (Rupees One Crore Five Lac Thirty One Thousand
One Hundred Fifty Three and Paisa Ninety Six Only) as on 23.02.2024
(inclusive of interest up to 19.02.2023) with further interest & expenses thereon
until the full payment.

The borrower's attention is invited to provision of sub-section (8) of section
13 of the Act, in respect of time available, to redeem the secured assets.

Description of the Immovable Property

All that pieces and parcels of property bearing Block/ Survey No. 166/ Paikee 3
admeasuring 2132 sq. mtrs. bearing new Block/Survey No. 739 situated at village
Kharvel, Dharampur, Taluka Dharampur, District Valsad standing in the name of
Mr. Yogesh Chhotubhai Parmar and bounded as follows : East : Dharampur
Barol Road, West : Property bearing Block No. 171, North : Property bearing
Block No. 168 & 170, South : Property bearing Block No. 166
Date : 24.02.2024

Place : Valsad

Authorized Officer,
Bank of Baroda

ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
Branch Office- 307, 3rd Floor, Turquoise Building, Opp.Parimal
Garden, Panchwati Cross Road, Ahmedabad-380006.

APPENDIX IV [See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002
Possession Notice (for Inmovable Property)

Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 18-12-2023 calling upon the borrow-
ers Dhruvil Yogeshkumar Patel , M/s Shree Umiya Graphics & Printing ,
Yogeshkumar Patel , Smitaben Patel , mentioned in the notice being of Rs.
42,00,226.40/- (Rupees Forty Two Lakh Two Hundred Twenty Six and Forty Paise
Only) within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has taken Possession of the
property described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 22nd Day of February of the year, 2024.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 42,00,226.40/- (Rupees
Forty Two Lakh Two Hundred Twenty Six and Forty Paise Only) and interest there-
on. Borrowers attention is invited to the provisions of Sub-section 8 of Section 13 of the
Act., in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All That Piece And Parcel Of Unit/Flat No. 703, On The Seventh Floor Of Block No. C As
Per Approved Plan By Amc Having 76.37 Sq. Mtrs. Carpet Area Approximately, Balcony
Area 4.16 Sq. Mtrs. And Wash Area 2.60 Sq. Mtrs., Being Constructed On The Said
Phase-I Land Of The Said Project Known Named And Identified As "Unique Aashiyana"
Constructed On Land Bearing Final Plot No 134+142/2, As Per Durasti Order Bearing No
D.S.0/D.RKIN.A Hissa Durasti/K.J.P.S.R./ 934/14-15 Dated 28-04-2015 Of District
Inspector Land Records [Land Bearing (A) Final Plot No. 142 (Given In Lieu Of Survey
No. 198/2 Paiki And (B) Final Plot No 134 (Given In Lieu Of Survey No. 190 Paiki As Per
7/12 Form] Of Town Planning Scheme No. 32 (Gota) Situate, Lying And Being At Sukan
Glory. Nr. Gota Bridge, B/H Satyamev Vista, Sg Road, Moje Gota, Taluka Ghatlodiya [Old
Taluka Ahmedabad City (West)], In The Registration District Of Ahmedabad And Sub
District Of Ahmedabad -8 (Sola), Gujarat-382481, And Bounded As:- East: Unit No. C-
704, West: Open Margin, North: Open Margin, South: Unit No. C-702.

Date: 22.02.2024 Authorised Officer|
Place: Ahmedabad Aditya Birla Housing Finance Limited

ADITYA BIRLA
#w CAPITAL

M.G.Road Branch, Badri Mension, Opp.Hotel
Relief, Cinema Road, Surat - 395003
Ph.0261-2423319, Email-mgroad@ucobank.co.in

OSSESSION NOTICE

(Under Rule 8(1) Security Interest (Enforcement) Rules, 2002)

Whereas, The undersigned being the authorized officer of the UCO Bank MG Road
Branch Surat under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) and in exercise of
powers conferred under section 13 (12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 18/12/2023 Calling upon
the (Borrower) Mrs. Bhavnaben Jagdishbhai Sheladiya & Mr. Jagdishbhai
Bhabubhai Sheladiya (Co-Borrower) to repay the amount mentioned in the notice
being Rs.06,13,432.31/- (Rupees Six Lakhs Thirteen Thousand Four Hundred
Thirty Two Rupees and Thirty One Paisa Only) as on 29/11/2023 ( inclusive of
interest up to 01/08/2023 you are also liable to pay feuter interest in the contractual
rate on the aforesaid amount together with incidental expenses, cost, charges, etc,
w.e.f.01/08/2023.

The borrower having failed to repay the amount, notice is hereby given to the borrower/
Guarantor and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers conferred on
him/her under section 13(4) of the said Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 26th Day of February of the year 2024.

The borrower/ Guarantor in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to the
charge of the UCO Bank MG Road Branch Surat for an amount Rs.06,13,432.31/-
(Rupees Six Lakhs Thirteen Thousand Four Hundred Thirty Two Rupees and Thirty
One Paisa Only) as on 29/11/2023 ( inclusive of interest up to 01/08/2023) you are
also liable to pay feuter interest in the contractual rate on the aforesaid amount together
with incidental expenses, cost, charges, etc, w.e.f. 01/08/2023.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

Description of the Inmovable Property

All That place, part and Parcel of immovable property Flat No. 302 admeasuring 585
sq.ft i.e. 54.35 Sq.mtrs Super Built Up area 386.26 i.e. 35.88 sq.mt on 3rd floor of]
building No I/2 of Dharmnandan Township-1 situated at R.S No. 104/1+2+3, 103//4,
121/1,151/1,119/9, Block No. 189 Paiki Southern said 10 001 sg.mt (as per KJP Block
No. 18/B) at Village:- Sayan, Sub District :- Olpad, Dist:- Surat, State:- Gujarat, within the
Jurisdiction of sub- registrar Olpad, Dist:- Surat, in the name of Mrs. Bhavna
Jagdishbhai Sheladiya, vide registered sale deed No. 4851, Dated 04/04/2017, at Sub-
Registrar office Olpad, Surat. North by: 301, South by: Society Land, East by : Wing I/1
Open Plot, West by : Passage Lift.
Date : 26-02-2024

Authorized Officer,

17

Prime Arcade Branch, Ground Floor, City Square, Near Ajaramar
Chowk, New Rander Road, Surat. Phone +91 261 2791700. %
Mob. 89800 26723, E- mail : priarc@bankofbaroda.co.in

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being The Authorized Officer of Bank Of Baroda under
The Securitization And Reconstruction of Financial Assets And Enforcement of
Security Interest Act, 2002 (54 0f 2002) and In exercise of powers conferred Under
Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,
2002,issued a Demand Notice dated 26.07.2023( Also Published in two Local
News Paper Business Standard for English and Gujarat Guardian for Gujarati on
dated 20.12.2023) calling upon The Borrower / Mortgagor / Guarantor, M/s
Rajshree Synthetics, Mrs. Meena Devi Jalan, Mrs. Bhumika Pratik Jalan Legal
Heirs of Late Mr. Pratik A. Jalan to repay the amount mentioned in the notice being
Rs.15,59,565.07 (Rupees Fifteen Lac Fifty Nine Thousand Five Hundred Sixty
Five and Paisa Seven Only) as on 25.07.2023 and unapplied interest thereon plus
other charges within 60 days from the date of receipt of the said notice.

The Borrowers/mortgagor/Guarantor having failed to repay the amount, notice Is
hereby given to the borrowers/guarantor/mortgagors and the Public in general that
the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him under Sub-Section (4) of Section 13 of Act
read with Rule 8 of The Security Interest Enforcement) Rules, 2002 on this, the 22"
day of February of the year 2024.

The Borrowers/mortgagors/ Guarantor in particular and the Public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the Charge of Bank of Baroda, for an amount of being
Rs.15,59,565.07 (Rupees Fifteen Lac Fifty Nine Thousand Five Hundred Sixty
Five and Paisa Seven Only) as on 25.07.2023 and Further interest and expenses
thereon until Full Payment.

The Borrowers' attention is invited to Provisions of Sub-Section (8) of Section 13 of
the Act, in respect of time available, to redeem the Secured Assets.

Description of immovable property

All the right, title and interest in immovable property in the form of Flat No. 9/C, 9th
Floor, Megha Tower-1, Under Siddhchakra Appartment Co. Op. Housing Society Ltd.,
Near Ishwer Farm, Joggars Park to Udhana Magdalla Road, Bhatar, Surat-395007
standing in the name of Pratik Bhai Avdheshbhai Jalan bounded as follows : East:
Megha Tower-2, West: Joggers Park, North : Chanakyapuri Bunglows, South : Ratiraj

d 3im sl
Bank of Baroda
o .

M.G.Road Branch, Badri Mension, Opp.Hotel
Relief, Cinema Road, Surat - 395003
Ph.0261-2423319, Email-mgroad@ucobank.co.in

OSSESSION NOTICE
(Under Rule 8(1) Security Interest (Enforcement) Rules, 2002)

Whereas, The undersigned being the authorized officer of the UCO Bank MG Road
Branch Surat under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) and in exercise of
powers conferred under section 13 (12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 18/12/2023 Calling upon
the (Borrower) Mr. Bhavu Somatbhai Vala & Mrs. Chandraben Bhavubhai Vala (Co-
Borrower) to repay the amount mentioned in the notice being Rs.09,83,909.66/-
(Rupees Nine Lakhs Eighty Three Thousand Nine Hundred and Nine Rupees and
Sixty Six Paisa Only) as on 29/11/2023 (inclusive of interest up to 01/08/2023) you
are also liable to pay feuter interest in the contractual rate on the aforesaid amount
together with incidental expenses, cost, charges, etc, w.e.f. 01/08/2023

The borrower having failed to repay the amount, notice is hereby given to the borrower/
Guarantor and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers conferred on
him/her under section 13(4) of the said Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 26th Day of February of the year 2024.

The borrower/ Guarantor in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to the
charge of the UCO Bank MG Road Branch Surat for an amount Rs.09,83,909.66/-
(Rupees Nine Lakhs Eighty Three Thousand Nine Hundred and Nine Rupees and
Sixty Six Paisa Only) as on 29/11/2023 (inclusive of interest up to 01/08/2023) you
are also liable to pay feuter interest in the contractual rate on the aforesaid amount
together with incidental expenses, cost, charges, etc, w.e.f. 01/08/2023.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

Description of the Inmovable Property

All That place, part and Parcel of immovable property Plot No.23 admeasuring Built Up
area 40.05 sq.mtr. situated on land bearing R.S. No. 100 Block No. 91 “ Maruti Villa “
Village : Nansad , Kamrej , Dist:- Surat, State:- Gujarat, within the jurisdiction of sub-
registrar Kamrej, Dist:- Surat , in the name of Mr. Bhavu Somatbhai Vala vide registered
sale deed No. 14109 Dated :- 20-08-2015, at Sub-Registrar office Kamrej, Surat, North
by: PlotNo.22, South by: Plot No.24, East by : adjacent Block, Westby: Internal Road

Date : 26-02-2024 Authorized Officer,
Place : Surat UCO Bank, M G Road

Society.
Date : 22-02-2024 Chief Manager & Authorised Officer,
Place: Surat Bank of Baroda, Surat
Z d 307 dsler| ROSARB, 1 st Floor, Mahalaxmi Towers, Tithal Road.
Bankof B Valsad - 396 001, Ph.: 02632-241454,
na':.: o Eﬂ M.: 8872485474 Email: sarbul@bankofbaroda.co.in

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of Powers conferred under Section 13 read with the
Security Interest (Enforcement) Rules, 2002, issued demand notices dated 30.05.2023
calling upon the Borrowers / Guarantor / Mortgagors M/s Maa Technologies, Mr. Vinay
Rameshchandra Desai, Mrs. Kirtida Vinaybhai Desai to repay the amount mentioned
in the notice being Rs. 1,11,21,578.27 (Rupees One Crore Eleven Lac Twenty One
Thousand Five Hundred Seventy Eight and Paisa Twenty Seven Only) as on
22.05.2023 (inclusive of interest up to 22.05.2023) with further interest and expenses
within 60 days from the date of receipt of the said notice.

The Borrowers / Guarantor / Mortgagors having failed to repay the amount, notice is
hereby given to the Borrowers / Guarantor / Mortgagors and the public in general that the
undersigned has taken possession of the property described herein below in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the
said Rules on this 25th day of February of the year 2024.

The Borrowers / Guarantor / Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject
to the charge of the Bank of Baroda for an amount of 1,12,30,701.91 (Rupees One
Crore Twelve Lac Thirty Thousand Seven Hundred One and Paisa Ninety One
Only) as on 23.02.2024 (inclusive of interest up to 19.02.2024) with further interest and
expenses within 60 days from the date of receipt of the said notice.

The borrower's attention is invited to provision of sub-section (8) of section 13 of the Act,

inrespect of time available, to redeem the secured assets.

" pescription of the Immovable Property |
All that part and parcel of immovable property in the form of Residential
Bunglow standing on Plot No. 72 admeasuring 334.60 sq. mtrs. with land
bearing Revenue Survey no. 560/P, abutting main road of Pali Hill-3
(Extension), Tithal Road, within village limit of Bhagdawada, Taluka and District
Valsad and standing in the name of Mr. Vinay Rameshchandra Desai, Mrs.
Kirtida Vinaybhai Desai and bounded as follows : East : Agriculture Land,
West: PlotNo. 81, North : Approach Road, South : Agriculture Land

Date: 25.02.2024 Sd/- Chief Manager & Authorized Officer
Place: Valsad Bank of Baroda

1B o win VASNA ROAD BRANCH

Bankot Baroda GF/11, Shivalay-Il, Nr. Raneshwar Mahadev Temple, Vasna Road,
Bl \2dodara-390015. Ph.: 0265-2252327. E:vasnab@bankofbaroda.co.in

Appendix-IV [Rule 8(1)] POSSESSION NOTICE ( Immovable Property )

Whereas, The undersigned being the Authorized Officer of the Bank Of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of Powers conferred under Section
13(12) read with Rule 3 the Security Interest (Enforcement) Rules, 2002, issued a
Demand Notice Dated 03.12.2022 calling upon the Borrowers Mrs. Hetal
Ashwinbhai Thaker and Mr. Ashwin Chandrakant Thaker to repay the amount
mentioned in the notice being Rs. 30,44,899.19 (Rupees Thirty Lakh Forty Four
Thousand Eight Hundred Ninety Nine and Paisa Nineteen Only) as on
26.10.2022 plus reversal amount of unrealized interest plus unapplied interest plus
other charges if any, with further interest and expenses, within 60 days from the date
of receipt of the said notice.
The Borrowers having failed to repay the amount, notice is hereby given to the
Borrowers and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her
under Sub Section (4) of section 13 of the said Act read with Rule 8 of the said Rules
on this 20th day of February of the year 2024.
The Borrowers / Guarantor / Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of the Bank of Baroda for an amount of being Rs.
30,44,899.19 (Rupees Thirty Lakh Forty Four Thousand Eight Hundred Ninety
Nine and Paisa Nineteen Only) as on 26.10.2022 plus reversal amount of
unrealized interest plus unapplied interest plus other charges if any.
The borrower's attention is invited to provision of sub section (8) of the section 13 of
theAct, inrespect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
The Immovable residential property being Flat bearing No. A/101, on First Floor,
together with super structure thereon, in OM COMPLEX on land bearing R.S. No.
395/1, 395/2, T.P. Scheme No. 22, F. Plot No. 64 paiki City Survey No. 604, 605,
606, 607, 609, 610, 611 and 612 of Moje Village Tandlja, Tal. & Dist. Vadodara in
registration district and sub district Vadodara having built up area 95.50 Sq.Mtrs

Along with undivided share in common road and common plot admeasuring 10.72
Sq.Mts. Bounded: East: Open land of the Apartment, West: Common Passage
and Staircase, North: Flat No. A/102, South: Open land of the Apartment.

Date: 20.02.2024 Sd/- Authorized Officer,
Place : Vadodara Bank of Baroda
d 3iim EI,?)E'I Chalthan Branch : Shop No. 1-5 Sai Vatika, Nh 48,

Bank of Baroda  Opposite Chowki Dhani Hotel, Palsana, Dist. Surat - 394305

Email : vichal@bankofbaroda.com, Ph. No. 02622 281101
Y VIJAYA | I’m:ﬂn

NOTICE TO GUARANTOR (Under Sub-Section (2) of Section 13 of The SARFAESI Act, 2002)

To, Mr. Chintaman Bhimrao Borse :

Plot No 482 Aradhana lake town vibhag -2 Jolwa Surat.
Mr Chitradevi B Rajput,:

Plot No 479,Aradhana lake town-ii Jolwa Surat - 394327

Sub.: Notice under section 13(2) of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002, hereinafter called “The Act” A/c
Mr. Bhoju Shankar Rajput

Dear Sir/Madam,

Re: Your guarantee for credit facilities granted to Mr Bhoju S Rajput

1. As you are aware, you have by a guarantee dated.13.08.2015 guaranteed payment on
demand of all moneys and discharge all obligations and liabilities then or at any time
thereafter owing or incurred to us by Mr Bhoju Shankar Rajput, for aggregate credit limits of
Rs 8,80,000/- with interest thereon more particularly set out in the said guarantee
document. To secure the guarantee obligation you have also provided following securities to
us:Equitable Mortgage of Plot No 479,Aradhana lake town-ii Jolwa Surat — 394327
registered through Instrument of deposit of Title Deed Dated 13.08.2015., vide Reg No
8852 With sub-registrar Palsana 2.We have to inform you that the borrower has
committed defaults in payment of his liabilities and consequently his account has been
classified as non-performing asset on 29.01.2024. A copy of the notice dated 12.02.2024
Under section 13(2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 sent by us to the borrower is enclosed. Since the
borrower has committed defaults, in terms of the guarantee you have become liable to pay
to us the outstanding amount of loan/credit facilities aggregating Rs. 7,08,454.08/-
(Rupees Seven Lakh Eight Thousand Four Hundred Fifty Four and Eight Paise only.) +
Unapplied interest +Un Serviced interest + other Charges, and we hereby invoke the
guarantee and call upon you to pay the said amount within 60 days from the date of this
notice. Please note that interest will continue to accrue at the rates specified in para 1 of the
notice dated 12.02.2024 served on the borrower(copy enclosed).3.We further wish to
inform you that in regard to the security provided by you to secure your guarantee
obligations for the due repayment of the loans and advances by the borrower, this notice of
60 days may please be treated as notice under sub-Section(2) of section 13 of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002. We further give you notice that failing payment of the above amount with interest
upto the date of payment, we shall be at liberty to exercise all or any of the rights under sub-
section (4) of section 13 of the said Act, which please note. 4. We invite your attention to
sub-section(13) of section 13 of the said Act in terms of which you are barred from
transferring any of the secured assets referred to in para 1 above by way of sale, lease or
otherwise (other than in the ordinary course of business), without obtaining our prior written
consent. We may add that non-compliance with the above provision contained in section
13(13) of the said Act, is an offence punishable under section 29 of the Act.

We further invite your attention to sub section (8) of section 13 of the said Actin terms of
which you may redeem the secured assets, if the amount of dues together with all costs,
charges and expenses incurred by the Bank is tendered by you, at any time before the
date of publication of notice for public auction/inviting quotations/tender /private treaty.
Please note that after publication of the notice as above, your right to redeem the
secured assets will not be available 5. Please note that this demand notice is without
prejudice to and shall not be construed as waiver of any other rights or remedies which we
may have, including without limitation, in the right to make further demands in respect of
sums owingto us.

Place : Surat UCO Bank, M G Road

Date : 12/02/2024 | Place : Surat Chief Manager, Authorized Officer : Bank of Baroda

%g ELE el N andini Complex, Sayaji Road, Navsari, Pin - 396445.
Bﬂ"kOfBamda Ph : 02637-234801, Email : navsgl@bankofbaroda.com

Ref: BZ/BOB/NAV/2023-24
NOTICE TO GUARANTOR
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

1. Shri Vijaybhai Mohanbhai Kakasaniya

201, Rajni Gandha, Appartment Vandemataram Chowk, Shantadevi Road, Navsari,
Gujarat - 396445

2. Shri Hitesh Arjanbhai Nagpara

B-3, Umiya Appartment-2, Vandemataram Chowk, Shantadevi Road, Navsari,
Gujarat - 396445

Dear Sir,

Re : Notice under Section - 13(2) of the SARFAES| Act, 2002

1. As you are aware, you have by a guarantee dated 14/02/2012 guaranteed payment
on demand of all moneys and discharge all obligations and liabilities then or at any
time thereafter owing or incurred to Bank of Baroda by Mrs. Hansaben Manharbhai
Dhoriyani & Mr. Manhar Pragjibhai Dhoriyani, for aggregate credit limits of Rs.
5,70,000/- (Rupees Five Lakh Seventy Thousand Only) with interest thereon more
particularly set outin the said Guarantee document.

2. We have to inform you that the Borrower has committed defaults in payment of his
liabilities and consequently his account has been classified as non-performing
asset. A copy of the notice dated 31.01.2021 under section 13(2) of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 sent by us to the borrower is enclosed. Since the borrower has
committed defaults, in terms of the guarantee, you have become liable to pay to us
the outstanding amount of loan/credit facilities aggregating Rs. 3,46,396.05
(Rupees Rupees Three lakh forty six thousand three hundred ninety six and five
paise Only only) as on 31.01.2024 plus further interest thereon from 03.03.2022
& 15.03.2022 at the contractual rate with monthly rests plus penal interest with
costs, charges and expenses till payment and call upon you to pay the said amount
within 60 days from the date of this notice. Please note that interest will continue to
accrue at the rates specified in para 1 of the notice dated 31/01/2024 served on the
borrower (copy enclosed).

3. We further wish to inform you that in regard to the security provided by you to secure
your guarantee obligations for the due repayment of the loans and advances by the
borrower, this notice of 60 days may please be treated as notice under sub-section
(2) of section 13 of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002. We further give you notice that failing
payment of the above amount with interest up to the date of payment, we shall be at
liberty to exercise all or any of the rights under sub-section (4) of section 13 of the
said Act, which please note.

4. We invite your attention to sub-section(13) of section 13 of the said Act in terms of
which you are barred from transferring any of the secured assets referred toin para1
of the Notice dated 31/01/2024, served on the Borrower (copy enclosed) above by
way of sale, lease or otherwise (other than in the ordinary course of business),
without obtaining our prior written consent. We may add that non-compliance with
the above provision contained in section 13(13) of the said Act, is an offence
punishable under section 29 of the Act.

5. We further invite your attention to sub section (8) of section 13 of the said Act in
terms of which you may redeem the secured assets, if the amount of dues together
with all costs, charges and expenses incurred by the Bank is tendered by you, at any
time before the date of publication of notice for public auction/inviting
quotations/tender /private treaty. Please note that after publication of the notice as
above, yourright to redeem the secured assets will not be available.

6. Please note that this demand notice is without prejudice to and shall not be construed
as waiver of any other rights or remedies which we may have, including without
limitation, in the right to make further demands in respect of sums owing to us.

Yours Faithfully,
Chief Manager & Authorised Officer,
Bank of Baroda.

Date : 31.01.2024

Date - 31-01-2024
Place - Navsari

Zg CLZE S Nandini Complex, Sayaji Road, Navsari, Pin - 396445.
BankofBamda Ph : 02637-234801, Email : navsgl@bankofbaroda.com

Date : 31-01-2024
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

NOTICE TO BORROWER

To,

Mrs. Hansaben Manharbhai Dhoriyani (Borrower)

Mr. Manhar Pragjibhai Dhoriyani

Add : 406, Somnath Appartment, Shantadevi Road, Navsari - Gujarat. 396445

Sub.: Notice under section 13(2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002, hereinafter called
“The Act” A/c Mrs. Hansaben Manharbhai Dhoriyani (Borrower)

Dear Sir/s

Re: Credit facilities with our Nandini Complex Branch.

1. Wereferto our Letter no. BR/NAVSGL/ADY/12/ dated 14.02.2012 for your advance
accounts Mrs.Hansaben Manharbhai Dhoriyani conveying sanction of various
credit facilities and the terms of sanction. Pursuant to the above sanction you have
availed and started utilizing the credit facilities after providing security for the same,
as hereinafter stated. The present outstanding in various loan/credit facility accounts
and the security interests created for such liability are as under :

- Rates of | 0/s as on (inclusive of Security Agreement
Natlégef:gﬁt;rype (in IF_KILTJges) Interest Interest up with brief description
St t0 31.01.2024) of securities
Home Rs. 1,24,657.05 | Equitable Mortgage
Loan - (Term + Unapplied Interest Property vide
Loan)-A/C no | Rs.2,70,000/- |10.85%| from 15.03.2022 & | Mortgage deed no
29290600 other Charges, 906/2012 dated
0000998 Thereafter. 16/02/2012 &
H Extension of
ome Rs.2,21,739.00 | Equitable Mortgage
Loan - (Term + Unapplied Interest (Property vide
Loan)-A/C no | Rs.3,00,000/- [10.25%| from 03.03.2022 & | Mortgage deed no
29290600 other Charges, 686/2018 dated
0001799 Thereafter. 31/01/2018
Total Rs.3,46,396.05/-

*Description of Mortgage Property mentioned below : - All the piece and parcel of
property bearing City Survey Tika No 40, City Survey 2224, paiki Flat No.B/406
municipal House No.3103, Flat Admeasuring - 504 sq.fts, (Super built -up) situated at
Jay Somnath Co.0Op 1Hsg Society Ltd behind Somnath Temple Municipal Ward No.
2/1,Shantadevi Road Navsari having boundary :- East - Flat No B/405, West- OTS of
Open Land, North - A wing of Somnath Apartment, South - Flat No.13/407 Belonging to
Mrs.Hansaben Manharbhai Dhoriyani

2. As you are aware, you have committed defaults in payment of interest on above
loans/out standings for the quarter ended 31/12/2021. You have also defaulted in
payment of installments of term loan/demand loans which have fallen due for
paymenton 31/12/2021 and thereafter.

3. Consequent upon the defaults committed by you, your loan account has been
classified as non-performing asset on 15/03/2022 & 03/03/2022 in accordance
with the Reserve Bank of India directives and guidelines. In spite of our repeated
rﬁquests and demands you have not repaid the overdue loans including interest
thereon

4. Having regard to your inability to meet your liabilities in respect of the credit facilities
duly secured by various securities mentioned in para 1 above, and classification of
your account as a non-performing asset, we hereby give you notice under sub-
section (2) of section 13 of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, and call upon you to pay in full and
discharge your liabilities to the Bank aggregating Rs. 3,46,396.05 (Rupees Three
lakh forty six thousand three hundred ninety six and five paise Only)/- +
unapplied interest from 03.03.2022 & 15.03.2022 & other charges thereafter. as
stated in para 1 above, within 60 days from the date of this notice. We further give
you notice that failing payment of the above amount with interest till the date of
payment, we shall be free to exercise all or any of the rights under sub-section (4) of
section 13 of the said Act, which please note.

5. Please note that, interest will continue to accrue at the rates specified in para 1 above
foreach credit facility until paymentin full.

6. We invite your attention to sub-section 13 of section 13 of the said Act in tems of
which you are barred from transferring any of the secured assets referred to in para 1
above by way of sale, lease or otherwise (other than in the ordinary course of
business), without obtaining our prior written consent. We may add that non-
compliance with the above provision contained in section 13(13) of the said Act, is
anoffence punishable under section 29 of the Act.

7. We further invite your attention to sub section (8) of section 13 of the said Act in
terms of which you may redeem the secured assets, if the amount of dues together
with all costs, charges and expenses incurred by the Bank is tendered by you, at any
time before the date of publication of notice for public auction/inviting
quotations/tender /private treaty. Please note that after publication of the notice as
above, yourright to redeem the secured assets will not be available.

8. Please note that this demand notice is without prejudice to and shall not be construed
as waiver of any other rights or remedies which we may have, including without
limitation, the right to make further demands in respect of sums owing to us.

Date - 31-01-2024 Yours Faithfully,

Place - Navsari Chief Manager & Authorised Officer, Bank of Baroda.
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TENDER NOTICE

i y Group
Bauxite Mines, at GMDC Calcined Bauxite Project Gadhsisa, Tal: Mandvi-370445,
Dist-Kutchh.”

For e-tenders notice, tender documents and for further details visit our website
www.gmdcltd.com.

e-tender notice. Please visit https:/igmdc.nprocure.com for time to time for any
corrigendum/ addendum.

E-Tender No:. 4/BG/BOUNDARY PILLAR/2024

@ Gujarat Mineral Development Corporation Ltd.

(A Government of Gujarat Enterprise)
Khan(j Bhawan, 132 Feet Ring Road,
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